LOK SABHA DEBATES

LLOK SABHA

Monday, March 1, 1993, Phalguna 10,
1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[ MR. SPEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS
[Englishj
MR. SPEAKER: Question Number 81:
Shri Manikrao Hedlya Gavit- not present
Shiri Chiita Basu - not present

Q. No. 82: Shrimati Pratibha

Devisingh Patil - not present
S Siriknta Jena - not present.

G No.83: Shri Mrutyunjaya Nayak- not
presni

Untarruntions)

SHAL AN NAIK: | would like to know
whother e hon, Members have informed
¥ou shont theds absence. {Intcrnuctions;

{ Trar:skation,
SHA NITIEH KUMAR: Have they in-

fonmed youi o wEing thal ey wit not be
nobe G Dara L mtaeiuptions;

ORAL ANSWERS T QUESTIONS.
Power Tariff Farm Sector

*84.  SHRI KESHRI LAL:
SHRI JANARDAN MISRA:

Will the Minister of POWER be pleased
to state:

(a) whetherthe Union Govemment have
recently advised the State Governments to
review the rates of power for agricultural
sector;

(b) if so, the details thereof and the
reasons therefor; and

(c) the reaction of the State
Govemmentrs thereto?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a)to (c). Witha view
to improving the financial condition of State
Electricity Boards, it was resoived by the
State Ministers Conference in their meeting
held on 6.9.1991 that State Electricity Boards
should funcion on sound commercial prin-
ciples by acivocating a minimum agricultural
tariff. The subseguent Conference of Satate
Power Ministers held on 4.4. 1992 passed a
resclutizn adopting the minimum agricul-
wraltari as 50 paise per unit. kThis dicision
was aisoincluded in theAction Plan adopted
by the Conference of State kPower Minis-
ters hekd cn the 8th and 9th January, 1993.
Sume hStates have abeady implemented
this decision.
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[Translation]

SHRIJANARDAN MISRA: Mr. Speaker,
Sir, there is power shortage in rural areas,
panticudarly in Uttar Pradesh where farmers
do not get power for even 8 hours in a day.
Lump sum annount was reing chargte til
now. Recently there was a proposal ofcharng-
ng a minimkum agricultural tariff 50 paise
per unit. But now, i is being raised o 8¢
paise. The farmers are already facing hard-

ship. Now the increase in tariff will further .

increase their hardshipfs. So, in view of this,
does the govemment propose tc continue
the earler system of lumpsum charges,
instead of increasing the rates of electricity
for the farmers in rural areas? Bisides is
there is any propoel to hand over such
elecitricity boards, which are running in losss
to the private sector?

[English]

SHRI F.V. RANGAYYA NAIDDU: Mr.
Speaker, Sir, the proposed increase is 50
paise and not 80 paise as has ben men-
tioned by the hon. Member. As has already
been submitted by me in my answer, this
increase, is the minimum tariff su;,ggeste:¢
to make the electricity baords commercially
viable. it is a consensus decision taken by ail
the state Electricity Ministers and it is for
each State to implement it, or find some
other ways to make their electricity boards

ecanamically or commercially viable.

As regards the second part of the ques--
tion, whether there is any proposal ‘o hand-
over the electricity boards tc pavaige sec-
tor, in view of the fact that elactricity boads
&re run in losses, | would fike to inform the
hon. Member that there is no su;ch proposat
under the condideration ot ihe Government

at the moment.

[Transtation)

SHRIJANARDAN MISRA: M. Speaker,
Sir, | had asked whether the scheme »ouid
be impiemented for Uttar Pradesh as well,
but the hon. Mirister gavbe no reply in this
regard. My second supplementary is thet in
view of unproductive rates of electroiy
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whether the Government will consider io
raduce the tariff further? If so, the time by
which # would be done and if not, the
reasons therefor?

[English)

SHRi P. V. RANGAYYA NAIDU: Mr.
Spsaker, Sk, as | have alliready mentioned,
it & for the State Govermments to decide
whether to adopt this minimum tadff or to
reduce it further . The jGoverriment of India
has nothing to say in this maiter.

SHRI VIJAY NAVAL PATIL: Mr
Speaker, Sir, presently ther is so mu;ch of
increase in the theft cof eleciricity all over
the country. Evenin States like Maharashtrz
where people are suposed to be more dis-
ciplined, in rural areas and even in the
villages, direct suply is taken and iot of thefts
are taking place.

| would like to know from the Minister
whether they are going to advise the State
Electricity Boards to adopt stringent mea-
sures for controfing the thefts and also to
gibve harsh punishment to those people
indulging in such acts.

SHRI P. V. RANGAYYA NAIDU: Mr.
Speaker, Sir, it is well known that the T&D
losses, thatis, Transmission and Distributiion
losses in this country which inciude theft and
other commercial and technical losses on
an average comes to arcund 23 per cent. In
some States it is higher and in scme States
it is less.

in the recerit Power Missters’ Confer-
ence whila finalising ths Acton Plan, we
have suggestedthatthe Stats Gevermmeats
siould take affective sieps (> ietluca thzse
losses, alleastS by oo per oont 2 v iy veur,
in the Eigith Five Year Prian. Esch £aie
Govermiment has aiso baun covised o
strengthanthais Vigilance Jiga el s andd
bing the culprits to bock.

SHRI SCEHANADRRECSWARA RAO
YADDE: tiost of thest ELND wilural 8“\.&\5"
ity connoctions pentain io P Ppempeis. T
Covemmen! 13 tvesting - vily 48, 25, or,
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per hectare through major and medium
irrigaion projects, to provide imrigation facili-
ties. In this particular instance, the farmers
on their own are sinking borewells or dug
wells and they are taking electrical connec-
tions. f you fix 50 paise per unit, it will
become unremunerative for the agriculture.
In view of this fact, by increasing the plant
load factor, in addition to reduction the
transmiasion jogses, the State Electricity
Boards can function properly. | would like to
know whether theGevermnment will reviewits
decision and take a decision not to anhance
it by more than 20 paise per unit.

SHRI P. V. RANGAYYA NAIDU: Mi.
Speaker, Sir, | may inform the hon. Member
that no such decison has been taken by the
Govemment.

SHRI SOBHANADREESWARA RAO
VADDE: You are putting presure on the
State Governments.

SHRIP.V.RANGAYYANAIDU: No, we

SHRI P.C. CHACKO: Mr. Speaker, Sir,
unfoutunately, is an impression is being
created that because of low agricultural
tariff, the Electricity Boards are working ata
loss. Aimost afl the Electricity Boards in this
country are in the red. That may be due to
various other reasons. The present rate of
50 paise per unit is more than the actural
cost of production, of power. As the hon.
Minister has said, it is the State Govern-
ments which are charging this high rate. But
the Power Ministers’ Conference has
discused this issue. It is very unfair. At least,
the small and marginal farmers shouid not
be charged more than 20 paise per unit.

So, will the Govemment of India direct
the Power Ministers and the State Govern-
ments to reconsider this issue?

MR. SPEAKER: The question has al-
reedy been replied to more than once.

SHRI P.C. CHACKO: This decisiion
was taken by the Stete Govermments but
this issue was discused at the Centre. It can
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be reviewd again in Ithe interest of the
farmers. '

MR. SPEAKER: Mr. Minister, you can
give the same reply, if you like.

SHRIP.V. RANGAYYA NAIDU: Itis for
the State Governments 1o re3view it, if they
wamnt to.

[ Translation)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, when an slectricity conectionis provided
to the fammers, it is a sort of one sided
agreement. On the one hand, the Govem-
ment proposes to increase the electricity
tariff while on the other hand, the farmers fo
not even get minimum electricity for which
they pay the minimum charge. | would like to
know from the hon. Minister through you
whether this agree ment will be make bilat-
eral and from when this proposed rate of 50
paise per unit is going to be implemented in
Uttar Pradesh?

MR. SPEAKER: The reply has already
been given.

(Interruptions)

SHR! RAJVEER SINGH: There is
president's Rule in Uttar Pradesh and the
hon. Minister is looking after the work there.
At present there is no Government and the
Centre is jooking after the administration.

{Englishj

MR. SPEAKER : Willthere be a regular
suply of electricity to the farmers; that is the
first part of the question.

SHR! P.V. RANGAYYA NAIDU: The
electricity is supplied regularty; but the
number of hours of supply for each State is
differsnt. | can give the figures to the hon.
Member.

{ Translation]
SHRI RAJVEER SINGH: | mean to say
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thatthe hon. Minister should assure whether
uninterrupted electricity supply can be pro-
vided for 24 hours a day or not. Why are you
raising the electricity tariff?

[English]

SHR!I P. V. RANGAYYA NAIDU: In UP
the supply is 14 hours per day. That is the
informaion received by us from the U.P.
Government

[ Translation;

SHRIRAJVEER SINGH: These figures
are totally wrong. (/nterruptions) Mr.
Speaker, Sir, my question was not repiied.

[English]

SHRI ANIL BASU: Kindly allow more
suplementaries on this. This is very impor-
tant one.

SHRI SOBHANADREESWARA RAO
VADDE: There should be a half an hour
discussion on this Sir. (/nterruptions)

MR. SPEAKER: Question No.85, Prof.
Malini Bhatacharaya.

Doordarshan Commercial and Pro-
gramming Policy

*85. SHRIMATI
BHATTACHARAYA:
SHRI BASUDEB ACHARIA:

MALINI

Wilithe Minister of INFORMATION AND
BROADCASTING be pieased to state:

(a) whether the Government are losing
revenue due to inabilily to revamp
Doordarshan commercial and programme

policy;

(b) if so, the details thereof;

(c) whether there are any plans to
revamp Doordarshan commercial and

programme policy; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGH DEO):
(a) No, Sir.

(b) Does not arise.

(c) and (d). While ther is no proposal to
revamp the comercial policy of Doordarshan
a revised fixed point chart providing for
additionalslots forintertainment programmes
has alreadey been adopted by Doordarshan
from 1st January, 1993.

SHRIMATIMALINIBHATTACHARYA:
MY question relatesto these additional slots
which have been provided for entertainment
programmes. Ever since Doordarshan
started facing competitionfrom foreign tele-
vision network like CNN and Star TV, the
fear of losing revenue, because advertisers
might be attaracted more by these foreign
networds. has been in the Government’s
mind. Therefore the Govemment appointed
the Mahalik Committee which submitted its
recommendaions. Some of the main recom-
mendations of the Mahalik Committee were,
enhancement of entertainment slots and
liberalisaion of advertising policy. The rec-
ommendations have not been fully imple-
mented so far. But even befdore the
implementaion of the recommentaions, it
seems that hte Government has taken it for
granted that advertisers cannot be attracted
without there being programmes which lead
towards gross consumerism. We find that
Doordarshan is sliding in its programmes
towards this gross consumerism and mind-
less imitaion of the West like Pop-show,
Fashion-show and Designer clothes
programmes which have nothing to do with
the reality of our life.

My question is, what steps are the
Government taking to ensure a proper use
of revenue to enhance the quality of
programmes and to ensure that the intelli-
gence and the cultural values of the large
majoriy of our people are not abused.

SHRI K.P. SINGH DEO: The question
refers to the Mahalik Committeee primarily.
The Mahalik Committee, as has been pointed





